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THE RURAL (ELECTRIFICATION)
BILL, 1993
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and the motion was
THE NATIONAL DRINKING
WATER SCHEME BILL. 1993

SHRI SURESH PACHOURI (Madhya
Pradesh): Madam, I beg to move for leave to
introduce a BUI to provide for the formulation
of National Scheme by the Central
Government to make available drinking water
In every urban area and village throughout the
country with special attention towards desert
and drought-prone area and for matter
connected therewith.

The question was put and

the motion was adopted.

SHRI SURESH PACHOURI: Madam, I
introduce the Bill.

THE MOTOR VEHICLES (AMENDMENT)
BILL, 1993

SHRI SURESH PACHOURI (Madhya Pre-
desh): Madam, I beg to move for leave to
introduce a Bill to amend the Motor vehicles
Act 1988.

The question was put and
the motion was adopted.

SHRI SURESH PACHOURI: Madam. I
introduce the Bill.

THE WOMEN AND CURLS
(PROPERTY SIGHTS) BILL, 1993
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The question was put
and the motion was
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THE DEPUTY CHAIRMAN: Now. we will

take up further consideration of the Banning
of Communal Political Parties Bill,

THE BANNING OF COMMUNAL
POLITICAL PARTIES BILL, 1993-
Contd.

SHRI V. NARAYANASAMY
(Pondicherry): Madam, I would like to say
one word.

THE DEPUIY CHAIRMAN: On this
Bill?

SHRI V. NARAYANASAMY: Madam, we
have been discussing this Bill for quite
sometime now. Sevemeen-eighteen speakers
have participated in the discussion so far. Not
only that. Madam. After the Bill was moved
by my friend, Shri Ahluwalia, the
Government themselves have brought forward
two Bills on this subject. They have now been
referred to a Joint Parliamentary Committee.
My submission is th at—this is my request to
the hon. Minister Mr. Ahluwalia, who had
moved this Bill, may be included as a member
in the Joint Parliamentary Committee so that
he will be able to contribute to the
deliberations in the Committee also
(Interruptions) The Committee has just been
constituted. They are going to sit. Therefore, 1
would request the hon. Minister to see that...

THE DEPUTY CHAIRMAN: You want all
the eighteen Members who participated in the
discussion to be included in the Joint Parlia-
mentary Committee?

SHRI V. NARAYANASAMY: Only the
mover of the Bill, Madam. This may be con-
sidered by the hon. Minister.

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh): Mr. Narayanasamy may also
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be included because he participated in the
discussion on the Bill on two days.

DR. JINENDRA KUMAR JAIN (Madhya
Pradesh): Madam, please allow me.

THE DEPUTY CHAIRMAN: On this?

DR. JINENDRA KUMAR JAIN : I am
raising on a point of order I want your
direction on that.

THE DEPUTY CHAIRMAN: What is it?
But let me first deal with the suggestion of
Mr. Narayanasamy. I think this suggestion is
well noted.

SHRI V. NARAYANASAMY: The hon.
Minister my consider that. (Interruptions) 1
think the House would agree. Mr. Ahluwalia
has taken great pains in bringing forward this
Bill. The discussion on this Bill is almost
over. I feel that he would be able to
contribute to the deliberations in the J. P. C.
also.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): Madam, it is a good
suggestion. As you know, we have
representatives from every party. If the
House so feels that he should be nominated
to the Committee, he can be taken as a
special invitee.

SHRI V. NARAYANASAMY: He should
be taken as a member.

DR JINENDRA KUMAR JAIN (Madhya
Pradesh): Madam, Mr. Narayanasamy is
entitled to his opinion. I am aslo entitled to
my opinion.

THE DEPUTY CHAIRMAN : Do you

want to give your opinion on the same thing
?

DR. JINENDRA KUMAR JAIN: I am rais-
ing on a point of order. However, since Mr.
Narayanasamy in his usual, dynamic, style,
started asking "why not, why not7, if you
permit me, I will satisfy him first If you do
not permit me, I will not satisfy him, but go
on to raise my point of order.

SHRI V. NARAYANASAMY: You satisfy
the Chair, not me.

THE DEPUTY CHAIRMAN : It is very
difficult to satisfy Mr. Narayanasamy; not
possible in this House.

DR. JINENDRA KUMAR JAIN: Then. I
would take your advice and ignore satisfying
ray friend.
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THE DEPUTY CHAIRMAN: Now, you go
on with your point of order.

DR JINENDRA KUMAR JAIN : My point
is this. Mr. Ahluwalia moved this Bill on 12th
March, 1993. It was quite sometime back
Between 12th March, 1993, and now, many
things have happened. In the meantime, the
Government itself has brought forward these
two Bills; (he Constitution (Amendment) Bill
and another Bill to amend the Representation
of the People Act. These are similar in nature
to what we are discussing now. These two
Bills have now been referred to a Joint
Parliamentary Committee. We will be
discussing again what we are discussing
today after the Joint Parliamentary
Committee, consisting of Members of both
Houses of Parliament, deliberates on the Bills
and comes before the House with its report.
Since the Government has taken the initiative
and brought forward a similar Bill, the
discussions that we are holding today are
going to be quite infructuous. Therefore,
Madam, I seek your direction. There is some
more important business listed here. I suggest
that shri Ahluwalia may take the advice of the
House and with draw the Bill. Otherwise, you
may from the Chair say that the discussions
are quite infructuous and that we move on to
take up the next Bill which is also of Mr.
Ahluwalia.

THE DEPUTY CHAIRMAN: It is a
Private Member's Bill and it is going on since
March. Shri Ahluwalia can say that enough
discussion has taken place. And in the light
of the Bill which the Government has
introduced there is a Joint Committee of both
the Houses which is going into the same if he
wants to discuss this Bill or go to the other
Bill, it is entirely up to him.

DR. JINENDRA KUMAR JAIN: Madam,
there is one thing. He may be allowed to
withdraw the Bill. But suppose...

THE DEPUTY CHAIRMAN : I think this
is the only forum where Members have a
right to bring forward their Bills. This is the
only forum where they rise above party
considerations and speak openly on certain
matters. This is the only forum where
Members can bring certain Bills which are
other than Government Bills. It is entirely up
to the Members. I do not want to make a
precedent so that on some other Bills some
Vice-Chairman might come and say, no.
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SHRI JINENDRA KUMAR JAIN
Madam, we are quite opposed to the idea of
Mr. Narayanasamy that he should be
specially  inivited to such a Joint
Parliamentary Committee. Nobody can be
smuggled in such Committees like this.
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*Expunged as ordered by the Chair.



257 The Banking of Communal

et o wEn 4 3w & A B (@ e & mh
W XS W ¥ AP o T 3 fo R v, T w AW
& AT o gy wed & forg o md o 7 quira @
w0 & w i et -0k oordRre o & At dre
& g o w1 el ¥ | Sureme TR, AR g
afi ot g Al @ o 2 S frT ey @
miEdT ol oy dne B e o PealtE dn @
G WA | A, 6 P, e w in g
ufrer @ Iveles, Aamg W gawed, YWY A
IeEfem, ¥ A9 B gR-guin w1 JedteA v dn o
Rt w o A Yt w iy S
ek S 3, w0FY @ 3 3 2 ard # e aed
A ~hwrw fem, ad f Tk 3RS ad )
T I afre w0 & 3= Prend de gu dw
A ad B gt TW in § dede @ e
ok 1 e wand a0 gu AW & 1Ed wTn A R
aRIMAINT & @ FR ) I E G R
warw w W TR o) . % e W
woam Peor o g am anmen dewrg, & w2
v aftwrs ¢ v geeh e R, o & i &
Ty o=y T g § 6 6 R o TR
¥z fran i oft 20 gew 2 am & of-Brede o
5T om o m o m g @ owm

oY wergw TET AT ; 4% TRa o T wEd g,
A0F | am g TR @ g i, o A
wreda w ordf 3 enfg v %t v @ e T
Po 2y o w amh wwd w1

ot e vivem : dom &, F wxar &, o Tem
o v ad Bew | e, i R e AR T A o
¥ dm 1 1 s, mm “wrer TRy, “ww Rrms”
AR Ay e o tm At g w1 E B e
i Akt @ vm & ¢ Sofn gedew AT A ) am
I AfuaEy B dn WY ST B 2 F ox gE m.
8 '

#Y ATrraer GaTE TN A B R Wt Fm
WARY 1 aneE 3y Aers A fed 3 dm oAl 2

THE VICE-CHAIRMAN
NARAYANASAMY):
interrupt him.

ot savex dhom : el & et @9} w @
oudi & g Ee h @3 ) wEl x oeveRy A @
TATE, wrra ek, freR o wEm R ow R} o
wmao.. .. (=), ...

(SHRI V.
Kindly do not

(RAJYA SABHA]

Parties Bill, 1993 258

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Meenaji, you have to
conclude now.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You cannot just try
your best. You have to conclude now. Try to
conclude now. There are so many speakers. I
have to call other Members also.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Gupta, I have told
you two or three times already. Please do not
interrupt him.
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The Chair will decide as to how much time
a Member could take. You cannot say like
that.
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DR. NAUNIHAL SINGH (Uttar Pradesh):
Mr. Vice-Chairman, Sir, I fully endorse the
views expressed by Dr. Jinendra Kumar Jain
that this Bill should not have been brought
and that it should be withdrawn because it is
already with the Select Committee and a
Government is likely to come here some lime
later which has behind it the same spirit and
objective. I will take a few minutes to make
some observations and keep reserved certain
views on which, perhaps, I may have to speak
later. If the current controversy over the
relation between religion and politics is
generating more heat than light, it is primarily
on account of lack of clarity and also on
account of lack of agreement on the precise
concept of religion and also of politics. It is
very important to understand what religion is
and what politics is. The stalwarts of the
freedom movement like Mahatma Gandhi,
Maulana Azad and Sheik Abdullah who laid
the basis of freedom and Indian secularism,
insisted on drawing inspiration for their
politics from religion. That is known to one
and all. They had a concept of religion which
was different from those who actually formed
certain political parties for their religious
communities and demanded a separate
homeland for themselves. Likewise, politics,
as an activity
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and as a pursuit of power, is also quite dif-
ferent from the urge for identity of various
religions and other groups. Those who argue
that religion should be nothing more than a
matter of faith between man and his Maker,
bclray an inadequate understanding of what
constitutes religion. Apart from the mode of
worship, it is also a set of ideas and values. In
this particular role, religion is a source of
inspiration and moral discipline for many of
its adherents. Therefore, it is neither possible
nor justifiable to prevent such people from
drawing inspiration from religion for it is a
great source for their lives, for their living and
for their happiness. At no stage did any
Muslim show disrespect to them nor did even
a most fanatic Hindu challenge the right of the
Muslims to build mosques except a( the dis-
puted site. This brings us to the idea that
religion is that of a social community, the role
is that of a social community. It is a vital basis
of identity formulation. We have to identify
ourselves as an individual, as a group or as a
particular community. Even those who do not
share it, they also believe it or follow its
rituals. Even agnostics or atheists also form
part of that community by virtue of their
family and social ties. It is this role of religion
which poses a problem in politics for most of
the religious communities are tending to
acquire a socio-political status. But they are
not understanding the spirit behind the
religion which gives them values end which
actually hold those communities together.
Development, mohUity, media and the
information explosion, politicisation and adult
franchise are further encouraging a sense of
self-awareness among the people. Political and
ideological identities have not grown fast
enough. Therefore, religion fills this vacuum.
Even in a country like the United States, as
Mr. Robert Fowler describes and observes,
"religion is becoming an answer to continue
the yearning for the community and its exis-
tence". It provides a sense of certainty and
continuity within the larger section of the
society and also it does away with the uncer-
tainty ana impersonality of an individual so
that he mixes with the community which is the
basis of life, prosperity and happiness.
Further, as the system in India is extremely
inadequate to recognise the individual iden-
tities and also as a way to seek justice and
security, natural to them, many people seek
that kind of identity, love and affection
through community. This community is as
important as entity in politics as an individual.
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Under these circumstances, no secular system
can be built in India by dismissing altogether
the reality of communal identities and their
claims in economic and social fields.

For instance, Sir, a Cabinet in a State or at
the Centre, if it is composed of a single com-
munity or a single caste or a single religion,
will not be acceptable to others on the plea
that these people who constitute the Cabinet
either at the State level or at the Central level
may be people of merit, but it will not hold
good in the eyes of the people. So, the real
question is not whether politics should
recognise religious identities, but how politics,
which is called the art of the possible, can
ignore realities. How can it be ? But the ques-
tion that needs to be debated and which has
not been debated, unfortunately, is what the
legitimate field of these identities is, whether
it is religion or politics, and also the degree of
their relationship. This has not been discussed
or debated. Actually, this should be debated.
These realities should be debated—what the
relationship is between these two realities,
religion and politics, to what degree they are
related to each other, what identities are to be
related to one another, to other forms of iden-
tities and to the national identity as well. Mr.
Ahluwalia, who has brought the Bill must
know that it is unworkable. Under the cir-
cumstances which I have narrated, it is
unworkable. The point is that social evils—if
at all it is being considered, as is presented
through the Bill, as communal and which is
being argued hotly here in this House to
define it as to what is communal and who is
communal—cannot be done away with by
legislation, as is clear from the working of
laws on dowry, untouchability, etc. The minds
and hearts of the people are not conquered that
easily. That is the most difficult part. You can
pass anylegislation. But the question is
whether it can be assimilated by the people in
their hearts and minds so that they can follow
it. But we the Legislators, we people sitting
here and debating, if we pass any Bill because
of the majority, because of the numbers,
without caring for the conscience of the peo-
ple, the minds of the people, it will not work.
Hence, I reject the Bill. And the hon. Mr.
Ahluwalia be well advised to withdraw his
Private Member's Bill as it is unconstitutional,
undemocratic and highly reckless and mis-
chievous as it cuts across the hearts, the con-
science, and the very spirit that binds the lives
of the. people together.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): Mr. Vice-Chairman. Sir, I
had been listening to the hon. Members' views
in the Inst two debates. And it is not only the
sentiments of the hon. Members which I cer-
tainly share, but I have also toured all over the
country, and this subject has become very
important today and specially at this crucial
juncture when the country is passing through
this stage. I think, I had said it a few days
back, and my colleagues on that side would
bear with me that whatever the reason may be
and whosoever is to be blamed, the 6th
December, 1992. incident has created a bitter
feeling among the whole country which is a
very... I do not know how to put in a correct
word. But when I go to the villages, when I go
lo the far-flung places all over the country. I
find that the feelings have been hurt. And the
foundation of secularism which has been very
strong in our country is certainly shaken in
some form or the other. Let us accept it. And
more you go far away from the faith, the more
you really do not reach the reality. And that is
why the Government has taken this initiative
that we must certainly draw a line up to where
die politics should be involved with such
activities, and where such activities should be
allowed to be involved in political field. And
that is why the hon. Prime Minister has very
strongly said it and he has repeated it in many
public meetings. He knows the danger. We in
Government know the danger. The people
who represent the people know the danger that
we are heading towards where we may not be
able to retreat and that will be written in his-
tory. And this generation will be blamed for
not living up to the sacrifice of that generation
which has got us freedom and brought the
country to this level. Mahatma Gandhi must
not have thought of it. Maulana Abul Kalaam
Aaad must not have thought of the situation.
Pandit Nehru could not have thought about it.
There were riots in Calcutta in those days. I
have only read in books and saw in movies. I
have not seen it physically. And Mahatma
Gandhi could never have thought that there
could be a repetition of it in this country. And
Mahatma Gandhi went all the way to Calcutta
and said, "I will not move out of it till such
time that this feeling is not removed from that
part of the country or from that land of the
country.”" So, we all have to be really more
serious about this matter. And I am really
happy that a young colleague of mine, Mr.
Ahluwalia has brought this as a Private Mem-
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ber's Bill. I heard his sentiments when he was
making his opening speech. 1 have heard
from both the sides—and you also must have
made out your point, Mr. Vice-Chairman,
Sir—that the feeling of the whole nation is
certainly that we have to put our foundation
of secularism in a very strong manner. [
totally share the views of all the Members
here who have spoken on the Bill. I found a
little bit of a dig here and there as some
Members felt that this Bill is slightly going
against the rights of the political parties, but
majority of the Members of the House, as I
heard, want that the secular foundations have
to be strengthened, and everybody shares the
view that we have to fight the forces which
are really shaking up the secularism.

Sir, the Government has already brought a
Bill and a Select Committee has been con-
stituted  where every party has a
representation because it is not one political
party which should toe the line. It is not one
political party's ideology which should be
reflected in the Bill It has to be an all-party
Bill; it should be an all-party thinking; it
should be based on a national consensus and
we have to see that this Bill comes in a form
where our future generations would say,
'Look, there was a bad time in the country but
the country woke up; the citizens were awake
and they took the right line' and in future,
secularism in this country will never be
shaken by any act.

At this juncture, I must thank all the Mem-
bers who have expressed their views and their
feelings and shared their experience On this
subject. I would request my colleague, Mr.
Ahluwalia, to withdraw the Bill because the
subject is already under discussion. I would
convey all these feelings; we have made a
note of it. Some notes I have made and some
notes my officers have made sitting in the
gallery, and we will pass on these views to the
Select Committee so that they can also know
the views of the Members on this subject, and
before framing the Bill, all these views which
have been expressed during the discussion
here would be incorporated in the Bill so that
the Bill could come as a solid Bill covering all
the points which the hon. Members have
made. We propose to bring a comprehensive
Bill to tackle the problems which the country
is facing today so that we can remove the
lacunae in the system or the society or the
social life, which would help us further. At
this moment, I would assure the hon. Member
that as the hon. Home Minister has said, by
16th,
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the Select Committee would give its recom-
mendations and we plan to bring the Bill in
this session itself. I am very hopeful that the
Select Committee will complete the work and
before the session is over, we should be able
to come back to the House after framing the
Bill with the suggestions of the Select
Committee and based on the suggestions
made by the hon. Members here.

I would now request my collegue, Mr.
Ahluwalia, to withdraw it with an assurance
from me and an assurance from the Govern-
ment that his views, his prick behind moving
this Private Member's Bill and the views of all
the hon. Members expressed in the House,
would be considered for incorporation in the
Bill and I hope Mr. Ahluwalia will take it as a
suggestion from me and will withdraw the
Bill. Thank You.
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RAZI): Has the hon. Member, Shri

Ahluwalia, the leave of the House to
withdraw his Bill ?
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I am not permitting you. Yes. Mr. V.
Narayanasamy.

THE CONSTITUTION (SCHEDULED

CASTES) ORDER (AMENDMENT)
BILL, 1991.
SHRI V.NARAYANASAMY
(Pondicherry):
Sir. [ move :

"That the Rill further to amend the Con-
stitution (Scheduled Castes) Order, 1950.
be taken into consideration."

Sir, in this Bill, in clause 21 seek the
following relief from the hon. Minister:

That in the Constitution (Scheduled Castes)
Order, 1950, in paragraph 3. the following
proviso may be added at the end. namely:

"Provided that a member of the
Scheduled Caste belonging to the Hindu or
Sikh religion, on conversion to any other
religion including Christianity as well as
his wife and children, shall continue to
receive all the benefits which they were
entitled to as members of the Scheduled
Caste before such conversion".

Sir, I was prompted to bring forward this Bill
before this House for obvious reasons. When
Janata Dal Government was there, the hon.
Minister, Shri Ram Vilas Paswan, moved an
amending Bill for inclusion of Neo Buddhists
into a category of persons who would be
entitled to the benefits of the Scheduled
Castes and Scheduled Tribes because
according to the then Government orders the
NeoBuddhists converted from the Scheduled
Caste were not given the benefits of the
Scheduled Castes. When that Bill was being
considered, I moved an amendment in this
august House, stating that the converted
Christians may be included in the Scheduled
Caste category and they should also be kept
on par with the people like the Sikhs and the
Neo Buddhists. At that moment, Shri Paswan
gave an assurance on the floor of this House,
stating that the Government was going to
bring forward an amendment relating to the
converted Christians also. Therefore, he
requested me to withdraw the amendment.
Keeping in view the assurance of the hon.
Minister I withdrew the amendment that was
moved by me.



